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et we gabmitted the othcr'aﬁfidavit in‘which he stated his

date of nirth as 15-11-1944, It was also somitted that

petitioner ‘s services were terminated without giving any

natice to him on the sole groand thzi at the time . I his

initial appointment he was over age.
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Aft:: coming into force of the Ceantral Adminlztrative v
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earlier and in tr= sald aifidavit his date UL Dirch veo

reco: iod as 15-11-1933 and becauce of inadvertence of
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though he was over age. &t the tire of the sorsering Tow
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"after havina cppointed the petitionesr Lo one
sich ast, in these hard dayvs when & -an s
strivisg for sustainine his life anl that of his
Eamily, we f:~1 inclined to ta%e o compassionat
view in the matter especially when the cases of
several other cindidates i-~luding <that of one
G.€. Ded, Assistant Comglier being over age by

vears 25 days was condoned and the age bar was
relaved, Therefore, vwe feel persuaded to gay that
the competent ggthority should als  take a
compassionate view. in this mati=zr and deal with
the cnare of oetitioner sympath.otically, namely,
afver wondenir the age Dot of the present
vetitioner he ohOlld be ahsorhau in one such post
oi+ L.D. Clerk.' ¥
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over the provisions of Section 25F of the I.D. Act. In
the cases of rrbrenchT“nt on any ground, Sectjion 25F of

I.0. Act would e invoked and noiine and the comper-. :ion

oooovovided o ler Section 25T of the I.D. Act has €0 be
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Lo bolieve the oricinal and to Ywlieve the gsuboesrent
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si-nikLed earlier and the petitioner connot ost the
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gert . e, Detbitioner ban atioaed the age 0f superannuab.on

in 1491, 8o the questiondf giving him reinstatement -

not ~uiscg He 13 entigled for a salary of +he post
on which he a0 working on the termination to the date
O superannuation i.0. 14-11-317350 (07 The cobib ionar
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waz declined on the ground that sich affidavits cannot

ne o actaonted particularly vhen the alcuments hove :

? v

oractizally neen concluded.
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